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Air Force Station,
New Delhi-110003.

3. Yy, Comdr. R.K. Sharma,
Officer inchargs,

GSD Cantesn, Race Course,
Air Force Station,

Mew Delhi-110003.

4 Wa. Comdr. P. Verma (Retd.)
Manager Canteen
CSsD Canteen, Race Course,
Alr Faorce Station,
New Delhi-110003.

-Respondents
(By Advocate: Ms. Avinash Kaur)
ORDER {Oral)
Hom'ble Shri VLK. Majotra, Vice Chairman (£)
" Heard.
2. learned counsel of respondents drew our attention to Annexurs R-|

attached with the respondents’ reply étaﬁng that respondents have framed a
Scheme for regularization and set out structure of pay, allowances and other
conditions of service.

3 Learned counsel of applicanis stated thai applicants, who have been
working for several years, have yet not been regularized.

4. We have perused our directions. There ars no instructions to regularize
the applicants in the orders in guestion. Regularization of the applicanis will form
a separate cause of action for mich applicants shall have liberty to undertake
action as per law. Leam.ed counsel of the applicants stated that court may give a
time frame for regularization of the applicant. The request is rejected as

directions cannot be given in & contempt peiition.

5. (O.P.is dropped and notices fo the respcnéents are discharged.
S N Jiemiogobc
{Shanker Raju) (V. K. Majoira)
piember (J) Vice Chairman (A
3. F-05
ce.




